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Hkkx II—[k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la- 416] ubZ fnYyh] 'kqØokj] tqykbZ 19] 2019@vk"kk<+  28] 1941 
No.  416] NEW DELHI,  FRIDAY,  JULY 19,  2019/ASHADHA  28,  1941 िव�िव�िव�िव�    मं�ालयमं�ालयमं�ालयमं�ालय    ((((राज�वराज�वराज�वराज�व    िवभागिवभागिवभागिवभाग))))    ((((क� �ीयक� �ीयक� �ीयक� �ीय    अ�
य�अ�
य�अ�
य�अ�
य�    करकरकरकर    एवंएवंएवंएवं    सीमासीमासीमासीमा    शु�कशु�कशु�कशु�क    बोड�बोड�बोड�बोड�))))    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 18 जुलाई, 2019 संसंसंसं        03/201903/201903/201903/2019----क� �ीयक� �ीयक� �ीयक� �ीय    उ�पादउ�पादउ�पादउ�पाद    शु�कशु�कशु�कशु�क    ((((गैटेगैटेगैटेगैटे))))    सासासासा....काकाकाका....िनिनिनिन. . . . 516516516516((((अअअअ))))....————क� �ीय उ�पाद शु�क िनयमावली, 2017 के िनयम 3 के उपिनयम (1) के साथ प�ठत क� �ीय उ�पाद शु�क अिधिनयम, 1944 क� धारा 2 क� उपवा�य (ख) के तहत �द� शि�य� का �योग करते �ए क� �ीय अ��य  कर एवं सीमा शु�क बोड# नीचे दी गई सारणी के कॉलम (2) म� िन&द' अिधका�रय� को क� �ीय उ�पाद शु�क अिधका�रय� के *प म� िनयु� करता ह ैऔर उनको उ� सारणी के कॉलम (4) म� िन&द' उ+े-य को पूरा करने के िलए उ� सारणी के कॉलम (3) म� िन&द' क� �ीय उ�पाद शु�क अिधका�रय� क� सभी शि�यां स0पता ह ै। ����. . . . संसंसंसं....    अिधकारीअिधकारीअिधकारीअिधकारी    क� �ीयक� �ीयक� �ीयक� �ीय    उ�पादउ�पादउ�पादउ�पाद    शु�कशु�कशु�कशु�क    केकेकेके    अिधकारीअिधकारीअिधकारीअिधकारी    िजनक�िजनक�िजनक�िजनक�    शि�य�शि�य�शि�य�शि�य�    काकाकाका    उपयोगउपयोगउपयोगउपयोग    �कया�कया�कया�कया    जानाजानाजानाजाना    हैहैहैहै    उउउउ�े�य�े�य�े�य�े�य    1.1.1.1.    2.2.2.2.    3.3.3.3.    4.4.4.4.    1. �धान आयु�/आयु�, सीमाशु�क, 2हावा सेवा-II, जेएनसीएच �धान आयु�/आयु�, क� �ीय उ�पाद शु�क एससीएन सं. फा. सं. DR/BZU/F/04/2006 �दनांक 13.05.2018 िजसम� क� �ीय उ�पाद शु�क अिधिनयम, 1944 के �ावधान िनिहत ह5 और िजसे मसैस# टी. एम. 6सथ�ेट�स �ाइवेट िलिमटेड एवं अ2य को जारी �कया गया ह,ै का 2यायिनण#यन करना। [फा. सं. 116/08/2019-CX-3] मािजद खान, उप आयु� (सीए�स-3) 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 18th July,2019 

No.  03/2019-Central Excise (NT) 

G.S.R. 516(E).—In exercise of the powers conferred by clause (b) of section 2 of the Central Excise 

Act, 1944 read with sub-rule (1) of rule 3 of the Central Excise Rules, 2017, the Central Board of Indirect 

Taxes and Customs, appoints the officers specified in column (2) of the table below as Central Excise Officers 

and invest them with all the powers of Central Excise Officers specified in column (3) of the said table to be 

exercised for such purposes as specified in column (4) of the said table respectively. 

S.No. Officer Central Excise Officers 

whose powers are to be 

exercised 

Purpose 

1 2 3 4 

1. Pr. Commissioner/ 

Commissioner of Customs, 

Nhava Sheva-II, JNCH 

Pr. Commissioner/ 

Commissioner of Central 

Excise 

Adjudication of SCN F. No. DRI/BZU/ 

F/04/2006 dated 13.05.2008 containing 

provisions of Central Excise Act, 1944 

issued to M/s T.M. Synthetics P Ltd. & 

others. 

  [F. No. 116/08/2019-CX-3] 

MAZID KHAN, Dy. Commissioner (CX-3)  
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PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

 la-  480] ubZ fnYyh] c`gLifrokj] vxLr 22] 2019@Jko.k 31] 1941 
 No.  480] NEW DELHI,  THURSDAY,  AUGUST  22,  2019/ SHRAVANA  31,  1941 िव� तिव� तिव� तिव� त म�ंालय  म�ंालय  म�ंालय  म�ंालय     (राज� व(राज� व(राज� व(राज� व िवभाग)  िवभाग)  िवभाग)  िवभाग)     अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 22 अग� त, 2019     संसंसंसं. . . . 07070707/201/201/201/2019999----के� �ीके� �ीके� �ीके� �ीय उ� पाय उ� पाय उ� पाय उ� पाद श�ु कद श�ु कद श�ु कद श�ु क        सा.का.िन. सा.का.िन. सा.का.िन. सा.का.िन. 591591591591(अ).(अ).(अ).(अ).—के� �ीय उ� पाद शु� क अिधिनयम, 1944 (1944 का 1) क� धारा 5क क� उप-धारा (1) के तहत �द� त शि!य" का �योग करते $ए केन्  � सरकार, इस बात से सतुं* ट  होते $ए �क ऐसा करना जनिहत म/ आव2 यक ह,ै एतद3ारा, भारत सरकार, िव� त मं4ालय (राज� व िवभाग) क� अिधसूचना सं7 या 11/2017-के� �ीय उ� पाद शु� क, �दनांक  30 जून, 2017, िजसे सा.का.िन. 793 (अ), �दनाकं 30 जनू, 2017 के तहत भारत के राजप4, असाधारण, के भाग II,  खंड 3, उप-खंड (i) म/ �कािशत �कया गया था, म/ िन< निलिखत और संशोधन करती ह,ै यथा:-   उ= त अिधसूचना म/,-  (i) �ारंिभक पैरा@ाफ म/ “25 अग� त, 2019” शB द" के � थान पर िन< निलिखत को �ित� थािपत �कया जाएगा, यथा:-  “नागDरक उEयन म4ंालय 3ारा यथा-अिधसिूचत Fे4ीय कनेि=टिवटी �क�म (आरसीएस) – उड़े देश का आम नागDरक (यूडीएएन) एयरपोटI या हलैीपोटI या वाटरJोम के �चालन के �ारंभ क� तारीख स ेतीन वषI क� अविध क� समािL या इस योजना क� अविध के अंत तक, इनम/ से जो भी पहले हो”; (ii) सारणी म/, Nम सं7 या 7 और उसस े संबंिधत �िविPय" के � थान पर िन< निलिखत Nम सं7 या और �िविPय" को �ित� थािपत �कया जाएगा, यथा:-  (1) (2) (3) (4) “7. 2710 19 20 Fे4ीय कनेि=टिवटी �क�म (आरसीएस) – उड़ ेदेश का आम नागDरक (यूडीएएन) एयरपोटI या हलैीपोटI या वाटरJोम क� Fे4ीय कनेि=टिवटी �क�म उड़ान" के िलए चुQनदा एयरलाईन आपरेटर" या कागR आपरेटर" के 3ारा िलया गया िवमानन टरबाइन Sधन 2%”. 



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 2. यह अिधसूचना 26 अग� त, 2019 से लागू होगी ।  [फा. सं. 354/102/2015-टीआरयू (पाटI-III]  गंुजन कुमार वमाI, अवर सिचव  नोटनोटनोटनोट    :::: �धान अिधसूचना 11/2017-के� �ीय उ� पाद शु� क, �दनांक 30 जून, 2017, को सा.का.िन. 793(अ), �दनाकं  30 जून, 2017 के तहत भारत के राजप4, असाधारण, के भाग II, खंड 3, उप-खंड (i) म/ �कािशत �कया गया था और इसम/ अिंतम बार अिधसूचना सं7या 02/2019-के� �ीय उ� पाद शु� क, �दनांक 06 जुलाई, 2019, िजसे सा.का.िन. 485 (अ), �दनांक 06 जुलाई, 2019 के तहत भारत के राजप4, असाधारण, के भाग II, खंड 3,  उप-खंड (i) म/ �कािशत �कया गया था, के 3ारा संशोधन �कया गया ह।ै 
 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 22nd August, 2019  

No. 07/2019-Central Excise 

G.S.R. 591(E).—In exercise of the powers conferred by sub-section (1) of section 5A of the Central 

Excise Act, 1944 (1 of 1944), the Central Government on being satisfied that it is necessary in the public 

interest so to do, hereby makes the following further amendments in the notification of the Government of 

India in the Ministry of Finance (Department of Revenue), No. 11/2017-Central Excise, dated the 30th June, 

2017, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 

793(E), dated the 30th June, 2017, namely:- 

 In the said notification, - 

(i)  in the opening paragraph for the words “25th Day of August 2019”, the following shall be substituted, 

namely: -  

“the expiry of a period of three years from the date of commencement of operations of the Regional 

Connectivity Scheme (RCS)- Ude Deshka Aam Nagrik (UDAN) airport or heliport or waterdrome as notified 

by the Ministry of Civil Aviation or till the end of Scheme period whichever is earlier”; 

(ii)  in the Table, for Sl. No. 7 and the entries relating thereto, the following Sl. No. and entries shall be 

substituted, namely: - 

(1) (2) (3) (4) 

“7. 2710 19 20 Aviation Turbine Fuel drawn by the selected airline operators 

or cargo operators for the regional connectivity Scheme 

flights from Regional Connectivity Scheme (RCS) - Ude 

Deshka Aam Nagrik (UDAN) airport or heliport or 

waterdrome 

2%”. 

2. This notification shall come into force with effect from the 26th August, 2019. 

 [F. No. 354/102/2015-TRU (Pt.-III)] 

GUNJAN KUMAR VERMA, Under Secy. 

Note : The principal notification No. 11/2017-Central Excise, dated the 30th June, 2017 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 793(E), dated 

the 30
th
 June, 2017 and last amended by notification No. 02/2019-Central Excise dated 6

th 
July, 2019 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 485 (E), dated the 6th  July, 2019.  
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la- 3623] ubZ fnYyh] cg̀Lifrokj] uoEcj 7] 2019@dkfrZd 16] 1941 
No. 3623] NEW DELHI,  THURSDAY,  NOVEMBER 7,  2019/ KARTIKA 16,  1941    िव� तिव� तिव� तिव� त मं�ालय    मं�ालय    मं�ालय    मं�ालय       (राज� व(राज� व(राज� व(राज� व िवभाग)  िवभाग)  िवभाग)  िवभाग)     अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना            नई �द� ली, 7 नव
 बर, 2019 का.का.का.का.आ. आ. आ. आ. 4024402440244024(अ)(अ)(अ)(अ)....————क
 �ीय िब�� कर अिधिनयम, 1956 (1956 का 74) क� धारा 4 क� उपधारा (5) �ारा �द� त शि!य" का �योग करते &ए, क
 �ीय सरकार एतद् �ारा मेसस* गो एयरलाइंस (भारत) िलिमटेड िजसका पंजीकृत काया*लय माफ* त ि3टेिनया इंड4 5ीज िलिमटेड, ए-33, लॉर
स रोड इंड4 5ीयल ए7रया, नई �द� ली-110035 ि4थत है तथा टाटा एसआईए एयरलाइंस िलिमटेड (िव4 तारा) िजसका पंजीकृत काया*लय जीवन भारती टावर 1, 10वां तल, 124 कनॉट = लेस, नई �द� ली-110001 ि4थत ह,ै को उ? त उप-धारा के �योजन के िलए बतौर ‘‘�ािधकृत भारतीय कै7रयर’’ िनधा*7रत करती ह।ै     [फा. सं. एस. 34012/17/2019-एसटी-II-डीओरआर] मह
� नाथ, अवर सिचव 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 7th November, 2019 

S.O. 4024(E).—In exercise of the powers conferred by sub-section (5) of section 5 of the Central Sales Tax Act, 

1956 (74 of 1956), the Central Government hereby specifies M/s Go Airlines (India) Ltd. having its registered office at 

C/o Britannia Industries Limited, A-33, Lawrence Road Industrial Area, New Delhi – 110035 and TATA SIA Airlines 

Limited (Vistara) having its registered office at Jeevan Bharti Tower 1, 10th Floor, 124 Connaught Circus, New Delhi – 

110001 as�“designated Indian carrier” for the purpose of the said sub-section.  

[F. No. 34012/17/2019-ST-II-DoR] 

MEHENDRA NATH, Under Secy. 
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PUBLISHED BY AUTHORITY 

la- 757] ubZ fnYyh] eaxyokj] fnlEcj 31] 2019@ikS"k 10] 1941����
No. 757] NEW DELHI,  TUESDAY,  DECEMBER 31,  2019/PAUSHA  10,  1941 िव� तिव� तिव� तिव� त मं�ालय  मं�ालय  मं�ालय  मं�ालय     (राज� व(राज� व(राज� व(राज� व िवभाग)  िवभाग)  िवभाग)  िवभाग)     अिधसूचना अिधसूचना अिधसूचना अिधसूचना     नई �द� ली, 31 �दस
 बर, 2019 संसंसंसं....    9999/201/201/201/2019999----के� �ीके� �ीके� �ीके� �ीय उ� पाय उ� पाय उ� पाय उ� पाद शु� कद शु� कद शु� कद शु� क        सा.का.िन. सा.का.िन. सा.का.िन. सा.का.िन. 980980980980(अ).(अ).(अ).(अ).—के� �ीय उ� पाद शु� क अिधिनयम, 1944 (1944 का 1) क� धारा 5क क� उप धारा (1) के तहत �द� त शि य! का �योग करते $ए के� � सरकार, इस बात से संतु( ट होते $ए �क ऐसा करना जनिहत म- आव0 यक ह,ै एतद् 1ारा, भारत सरकार, िव� त मं2ालय (राज3 व िवभाग) क� अिधसूचना सं5 या 11/2017-के� �ीय उ� पाद शु� क, �दनांक  30 जून, 2017, िजसे सा.का.िन. 793(अ), �दनांक 30 जून, 2017 के तहत भारत के राजप2, असाधारण, के भाग II,  खंड 3, उप-खंड (i) म- �कािशत �कया गया था, म- और आगे भी िन
 निलिखत संशोधन करती ह,ै यथा:-  उ; त अिधसूचना म-, सारणी म-, -  (i) ?म सं5 या 3 के सम@, कॉलम (2) क� �िविA के 3 थान पर, �िविA “2710 19 44, 2710 19 49” को �ित3 थािपत �कया जाएगा; (ii) ?म सं5 या 7 के सम@, कॉलम (2) क� �िविA के 3 थान पर, �िविA “2710 19 39” को �ित3 थािपत �कया जाएगा; (iii) ?म सं5 या 7क के सम@, कॉलम (2) क� �िविA के 3 थान पर, �िविA “2710 19 39” को �ित3 थािपत �कया जाएगा; (iv) ?म सं5 या 10 के सम@, कॉलम (2) क� �िविA के 3 थान पर, �िविA “2710 12 41, 2710 12 42, 2710 12 49, 2710 12 90”  को �ित3 थािपत �कया जाएगा ।  2. यह अिधसूचना 1 जनवरी, 2020 से लागू होगी ।  [फा. सं. 354/207/2019-टीआरयू]  Eिच िबA, अवर सिचव  



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] नोटनोटनोटनोट    :::: �धान अिधसूचना 11/2017-के� �ीय उ� पाद शु� क, �दनांक 30 जून, 2017, को सा.का.िन. 793(अ), �दनांक 30 जून, 2017 के तहत भारत के राजप2, असाधारण, के भाग II, खंड 3, उप-खंड (i) म- �कािशत �कया गया था और इसम- अंितम बार अिधसूचना सं5या 7/2019-के� �ीय उ� पाद शु� क, �दनांक 22 अग3 त, 2019, िजसे सा.का.िन. 591(अ), �दनांक 22 अग3 त, 2019 के तहत भारत के राजप2, असाधारण, के भाग II, खंड 3, उप-खंड (i) म- �कािशत �कया गया था, के 1ारा संशोधन �कया गया ह।ै 
 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 31st December, 2019 

No.  9/2019-Central Excise 

 G.S.R. 980(E).—In exercise of the powers conferred by sub-section (1) of section 5A of the Central 

Excise Act, 1944 (1 of 1944), the Central Government on being satisfied that it is necessary in the public 

interest so to do, hereby makes the following further amendments in the notification of the Government of 

India in the Ministry of Finance (Department of Revenue), No. 11/2017-Central Excise, dated the 30th June, 

2017, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 

793(E), dated the 30th June, 2017, namely:— 

In the said notification, in the Table,— 

(i) against Sl. No. 3, for the entry in column (2), the entry “2710 19 44, 2710 19 49” shall be substituted; 

(ii) against Sl. No. 7, for the entry in column (2), the entry “2710 19 39” shall be substituted; 

(iii) against Sl. No. 7A, for the entry in column (2), the entry “2710 19 39” shall be substituted; 

(iv) against Sl. No. 10, for the entry in column (2), the entry “2710 12 41, 2710 12 42, 2710 12 49,  

2710 12 90” shall be substituted. 

2. This notification shall come into force with effect from the 1
st
 January, 2020. 

[F. No. 354/207/2019-TRU] 

RUCHI BISHT, Under Secy. 

Note :  The principal notification No. 11/2017-Central Excise, dated the 30th June, 2017 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 793(E), dated 

the 30th June, 2017 and last amended by notification No. 07/2019-Central Excise, dated the  

22nd August, 2019 published in the Gazette of India, Extraordinary, Part II, Section 3, Sub- 

section (i), vide number G.S.R. 591(E), dated the 22nd August, 2019. 
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izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la- 755] ubZ fnYyh] eaxyokj] fnlEcj 31] 2019@ikS"k 10] 1941����
No. 755] NEW DELHI,  TUESDAY,  DECEMBER 31,  2019/PAUSHA  10,  1941 िव� मं�ालयिव� मं�ालयिव� मं�ालयिव� मं�ालय    (राज�व िवभाग)(राज�व िवभाग)(राज�व िवभाग)(राज�व िवभाग)    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 31 �दस
 बर, 2019 संसंसंसं....    08080808/2019/2019/2019/2019----के
�ीय सीमाशु�क के
�ीय सीमाशु�क के
�ीय सीमाशु�क के
�ीय सीमाशु�क (टी.)(टी.)(टी.)(टी.)    सा.का.िनसा.का.िनसा.का.िनसा.का.िन....    978978978978(अ).(अ).(अ).(अ).—के��ीय सीमाशु�क अिधिनयम, 1944 (1944 का 1), क� धारा 3 (सी) के तहत �द  शि!य" का �योग करते %ए, जनिहत को (यान म) रखकर, के�� सरकार, के��ीय सीमाशुलक अिधिनयम, 1944 क� चौथी अनुसूची म) िन2 संशोधन करती ह ैअथा5त:-  चौथी अनुसूची के अ(याय 27 म),- (i) अनुपूरक :ट<पणी के >थान पर िन2 अनुपूरक नोट को �ित>थािपत �कया जाएगा:- “अनुपूरक :ट<पणी:- इस अ(याय म) @यूरो ऑफ इंिडयन >टAडड5 के िलए �कसी भी संदभ5 म) �कसी मानक के िलए उस मानक के िलए उस मानक के अंितम �कािशत %ए सं>करण का �योग �कया जाता ह।ै उदाहरण: आईएस 1495 के िलए आईएस1459:2018 का �योग �कया जाएगा आईएस1459:1974 का नहJ (ii)  उपशीष5 271012 के िलए टे:रफ मद 27101211  से 27101290 तक, उपशीष5क 271019 के िलए टे:रफ मद 27101910 से 27102000 और इससे संबंिधत �िविOय" के िलए िन2 से �ित>थापन �कया जाएगा:-    



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] “271012 ------- ह�के तेल व तैया�रयां  ईकाई शु�क दर  ------- न�था   27101221 ------- ह�का नफथा �क.�ा. …. 27101222 ------- भारी न�था �क.�ा. …. 27101229 ------- सभी तरह का न�था �क.�ा. ….  ------- घुलनशील 60/80, घुलनशील 50/120 और घुलनशील 145/205( पे&ोिलयम हाई+ोकाब-न घुलनशील) /पे/फाइड अंडर /ट4डड- आईएस 1745: �क.�ा.  27101231 ------- घुलनशील 60/80 �क.�ा. …. 27101232 ------- घुलनशील 50/120 �क.�ा. …. 27101239 ------- घुलनशील 145/205 �क.�ा. ….  ------- मोटर गैसोलीन को मानक आईएस 2796, आईएस 17021 या आईएस 17026 के अनु:प बनाना �क.�ा.  27101241 ------- मोटर गैसोलीन को मानक आईएस 2769 के अनु:प बनाना �क.�ा. 14% + �14% + �14% + �14% + �....    15.00 15.00 15.00 15.00 �ित लीटर�ित लीटर�ित लीटर�ित लीटर        27101242 ------- ई 20 ;धन को आईएस 17021 के अनु:प बनाना �क.�ा. 14% + �14% + �14% + �14% + �....    15.00 15.00 15.00 15.00 �ित लीटर�ित लीटर�ित लीटर�ित लीटर        27101249 ------- एम15 ;धन को आईएस 17026 के अनु:प बनाना �क.�ा. 14% + �14% + �14% + �14% + �....    15.00 15.00 15.00 15.00 �ित लीटर�ित लीटर�ित लीटर�ित लीटर    27101250 ------- िवमानन गैसोलीन को मानक आईएस 1604 के अनु:प बनाना �क.�ा. ….….….….    27101290 ------- अ>य �क.�ा. 14% + �14% + �14% + �14% + �....    15.00 15.00 15.00 15.00 �ित लीटर�ित लीटर�ित लीटर�ित लीटर        271019 ------- अ>य: �क.�ा.     27101920 ------- घुलनशील 125/240 (पे&ोिलयम हाइ+ोकाब-न घुलनशील) जैसा �क आईएस 1745 के तहत िन@दA �कया गया ह।ै �क.�ा. ….….….….     ------- करोिसन इंटरमीिडएट से CाD �कए गए करोिसन इंटरमीिडएट और तेल  �क.�ा.     27101931 ------- करोिसन इंटरमीिडएट �क.�ा. ….….….….    27101932 ------- करोिसन को मानक आईएस 1459 के अनु:प बनाना  �क.�ा. ….….….….    27101939 ------- िवमानन टरबाईन ;धन, केरोिसन टाईप को मानक आईएस 1571 के अनु:प बनाना।  �क.�ा. 14% 14% 14% 14%      ------- गैसीय तेल और गैसीय तेल से CाD तेल  �क.�ा.     27101941 ------- गैसीय तेल �क.�ा. ….….….….    27101942 ------- वैFयूम गैसीय तेल �क.�ा. ….….….….    27101943 ------- ह�के डीजल तेल को मानक आईएस 15770 के अनु:प बनाना  �क.�ा. ….….….….    27101944 ------- ऑटोमो�टव डीजल ;धन, िजसमI बायोडीजल न हो उसे मानक आईएस 1460 के अनु:प बनाना।  �क.�ा. 14% + �14% + �14% + �14% + �....    15.00 15.00 15.00 15.00 �ित लीटर�ित लीटर�ित लीटर�ित लीटर        



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 3 27101949 ------- हाई �लैश हाई /पीड डीजल ;धन को मानक आईएस 16861  �क.�ा. 14% + �14% + �14% + �14% + �....    15.00 15.00 15.00 15.00 �ित लीटर�ित लीटर�ित लीटर�ित लीटर     ------- ;धन तेल को मानक आईएस 1593 के अनु:प बनाना। �क.�ा.  27101951 ------- �ेड  LV �क.�ा. …. 27101952 ------- �ेड MVI �क.�ा. …. 27101953 ------- �ेड MV2 �क.�ा. …. 27101959 ------- �ेड HV �क.�ा. ….  ------- ;धन (Fलास एफ) या मे�र ;धन को मानक आईएस 16731 के अनु:प बनाना �क.�ा.  27101961 ------- िडि/टलेट तेल �क.�ा. …. 27101969 ------- अविशA तेल �क.�ा. ….  ------- बेस आयल व �यूब�रकेMटग आइल �क.�ा.  27101971 ------- बेस आयल �क.�ा. …. 27101972 ------- इंजलन आईल( इंटरनल कNब/टन इंजन Oे>केस आईल) को आईएस 13656 के अनु:प बनाना �क.�ा. …. 27101973 ------- इंजन आइल को आईएस 14234 के अनु:प बनाना �क.�ा. …. 27101974 ------- ऑटोमे�टव िगयर आइल को आईएस 1118 के अनु:प बनाना �क.�ा. …. 27101975 ------- इंडि/&यल िगयर आइल को आईएस 8406 के अनु:प बनाना �क.�ा. …. 27101976 ------- जनरल परपस मशीनरी और /पी>ड आयल को मानक आईएस 493 �क.�ा. …. 27101977 ------- टरबाईन �यूिPकेMटग आयल को मानक आईएस1012 के अनु:प बनाना �क.�ा. …. 27101978 ------- अ>य �यूिबOेMटग आयल को �कसी अ>य बीआईएस मानक के अनु:प बनाना �क.�ा. …. 27101979 ------- अ>य �यूिPकेMटग आइल जो �कसी बीआईएस मानक के अनु:प न हो। �क.�ा. ….  ------- कMटग आईल, हाइ+ोिलक आइल, इंटि/&यल Qहाइट आइल, जूट बैRचग आयल, का/मे�टक उTोग के िलए खिनज तेल, &ांसफाम-र आयल: �क.�ा.  27101981 ------- कMटग आयल को मानक आईएस 1115 के अनु:प बनाना �क.�ा. …. 27101982 ------- कMटग आयल को मानक आईएस 3065 के अनु:प बनाना �क.�ा. …. 27101983 ------- हाइ+ोिलक आयल को मानक आईएस 3098 या आईएस 11656 के अनु:प बनाना �क.�ा. …. 27101984 ------- इंडि/&यल Vहाइट आयल को मानक आईएस 1083 के अनु:प बनाना �क.�ा. …. 27101985 ------- स@कट Pेकर और &ांसफाम-र के िलए इ>सुले�टड आयल (&ांसफाम-र और स@कट-Pेकर आयल) को मानक आईएस 335  या आईएस 12463 या आईएस 5335 के अनु:प बनाना �क.�ा. …. 27101986 ------- का/मे�टक इंड/&ी के िलए खिनज तेल को मानक आईएस 7299 के अनु:प बनान �क.�ा. …. 27101987 ------- जूट बैRचग आयल को मानक आईएस 1758 के अनु:प बनाना �क.�ा. …. 27101988 ------- अ>य कMटग आइल, हाइ+ोिलक आयल, इंडि/&यल Qहाइट आयल, जूट �क.�ा. …. 27101989 ------- अ>य कMटग आयल, हाइ+ोिलक आयल, इंडि/&यल Qहाइट आयल, जूट बैRचग आयल, का/मे�टक इंड/&ी के िलए खिनज तेल, &ासंफाम-र आयल जो �कसी बीआईएस मानक के अनु:प न हो।  �क.�ा. …. 27101990 ------- अ>य �क.�ा. …. 271020 ------- पे&ोिलयम तेल और िबटुिमनज खिनजW (अप�रXकृत के अलावा) से CाD तेल और उसकZ तैयारी के संदभ- मI कह[ कोई िनद\श नह[ �दए गए ह4। इसके भार का 70 Cितशत से अिधक पे&ोिलयम तेलW िबटुिमनज खिनजW स ेCाD �कया �क.�ा.  



4   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] गया ह,ै इस तेल मI तैयारी के मु]य घटकW मI अपिशA तेलW के अलावा बायोडीजल भी  िनिहत ह4।  27102010 ------- ऑटोमो�टव डीजल ;धन िजसमI बायोडीजल है, मानक आईएस 1460 के अनु:प ह।ै �क.�ा. …. 27102020 ------- डीजल ;धन Vल4ड (बी6 से बी 20) को मानक आईएस 16531 �क.�ा. …. 27102090 ------- अ>य �क.�ा. …. 2. यह अिधसूचना सरकारी राजपQ म) �काशन क� तारीख से लाग ूहोगी। [िम.सं. 267/133/2019-सीएRस.8] अिभषेक िSवेदी, ओएसडी सीएRस-8 
 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 31st December, 2019 

No. 08/2019-Central Excise (T.) 

G.S.R. 978(E).—In exercise of the powers conferred by section 3C of the Central Excise Act, 1944 �

(1 of 1944), the Central Government, on being satisfied that it is necessary in the public interest so to do, 

hereby makes the following amendments in the Fourth Schedule to the Central Excise Act, 1944  namely:— 

In the Fourth Schedule, in Chapter 27, -  

(i) for SUPPLEMENTARY NOTES, the following supplementary notes shall be substituted, namely: - 

 “SUPPLEMENTARY NOTES: 

In this Chapter, reference to any standard of the Bureau of Indian Standards refers to the last published version 

of that standard. 

Illustration: IS 1459 refers to IS 1459: 2018 and not to IS 1459: 1974.”; 

 (ii) for sub-heading 2710 12, tariff items 2710 12 11 to 2710 12 90, sub-heading 2710 19 and tariff items 

2710 19 10 to 2710 20 00 and the entries relating thereto, the following shall be substituted, namely: — 

“2710 12  - -     Light oils and preparations: Unit Rate of duty 

 - - - Naphtha:    

2710 12 21 - - - - Light Naphtha  kg. . . .. 

2710 12 22 - - - - Heavy Naphtha kg. . . .. 

2710 12 29 - - - - Full range Naphtha kg. . . .. 

 - - -   Solvent 60/80, Solvent 50/120 and Solvent 

145/205(Petroleum Hydrocarbon solvents) as specified 

under standard IS 1745: 

  

2710 12 31 - - - - Solvent 60/80 kg. . . .. 

2710 12 32 - - - - Solvent 50/120 kg. . . .. 

2710 12 39 - - - - Solvent 145/205 kg. . . .. 

 - - -    Motor Gasoline conforming to standard IS 2796, IS 

17021 or IS 17026: 

  

2710 12 41 - - - - Motor Gasoline conforming to standard IS 2796 kg. 14%+Rs. 15.00 per 

litre 

2710 12 42 - - - - E 20 Fuel conforming to standard IS 17021 kg. 14%+Rs. 15.00 per 

litre 

2710 12 49 - - - - M15 Fuel conforming to standard IS 17026 kg. 14%+Rs. 15.00 per 

litre 
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2710 12 50 - - -   Aviation Gasoline conforming to standard IS 1604 kg. . . .. 

2710 12 90 - - - Other kg. 14%+Rs. 15.00 per 

litre 

2710 19  -- Other:   

2710 19 20 - - - Solvent 125/240 (Petroleum Hydrocarbon solvent) as 

specified under standard IS 1745 

kg. . . .. 

 - - - Kerosene intermediate and oils obtained from Kerosene 

intermediate: 

  

2710 19 31 - - - - Kerosene intermediate kg. . . .. 

2710 19 32 - - - - Kerosene conforming to standard IS 1459 kg. . . .. 

2710 19 39 - - - - Aviation Turbine Fuels, Kerosene Type conforming to 

standard IS 1571 

kg. 14% 

 - - -  Gas Oil and oils obtained from Gas oil:   

2710 19 41 - - - - Gas oil  kg. . . .. 

2710 19 42 - - - - Vacuum gas oil kg. . . .. 

2710 19 43 - - - - Light diesel oil conforming to standard IS 15770 kg. . . .. 

2710 19 44 - - - - Automotive diesel fuel, not containing Bio-diesel, 

conforming to standard IS 1460 

kg. 14%+Rs. 15.00 per 

litre 

2710 19 49 - - - - High flash high speed diesel fuel conforming to 

standard IS 16861 

kg. 14%+Rs. 15.00 per 

litre 

 - - -  Fuel oils conforming to standard IS 1593:   

2710 19 51 - - - - Grade LV kg. . . .. 

2710 19 52 - - - - Grade MV1 kg. . . .. 

2710 19 53 - - - - Grade MV2 kg. . . .. 

2710 19 59 - - - - Grade HV kg. . . .. 

 - - -  Fuels (Class F) or Marine Fuels conforming to 

standard IS 16731: 

  

2710 19 61 - - - - Distillate oil kg. . . .. 

2710 19 69 - - - - Residual oil kg. . . .. 

 - - -  Base oil and Lubricating oil:   

2710 19 71 - - - - Base oil kg. . . .. 

2710 19 72 - - - - Engine oil (Internal combustion engine crankcase oils) 

conforming to IS 13656 

kg. . . .. 

2710 19 73 - - - - Engine oil conforming to IS 14234 kg. . . .. 

2710 19 74 - - - - Automotive gear oil conforming to IS 1118 kg. . . .. 

2710 19 75 - - - - Industrial gear oil conforming to IS 8406 kg. . . .. 

2710 19 76 - - - - General purpose machinery and spindle oils conforming 

to standard IS 493 

kg. . . .. 

2710 19 77 - - - - Turbine lubricating oil conforming to standard IS 1012 kg. . . .. 

2710 19 78 - - - - Other lubricating oil, conforming to any other BIS 

standard 

kg. . . .. 

2710 19 79 - - - - Other lubricating oil, not conforming to any BIS 

standard 

kg. . . .. 

 - - -  Cutting oil, hydraulic oil, industrial white oil, jute 

batching oil, mineral oil for cosmetic industry, 

transformer oil: 

  

2710 19 81 - - - - Cutting oil conforming to standard IS 1115 kg. . . .. 

2710 19 82 - - - - Cutting oil (neat) conforming to standard IS 3065 kg. . . .. 

2710 19 83 - - - - Hydraulic oil conforming to standard IS 3098 or IS 

11656 

kg. . . .. 

2710 19 84 - - - - Industrial white oil conforming to standard IS 1083 kg. . . .. 
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2710 19 85 - - - - Insulating oil for transformer and circuit-breaker 

(Transformer and circuit-breaker oils) conforming to 

standard IS 335 or IS 12463 

kg. . . .. 

2710 19 86 - - - - Mineral oil for cosmetic industry conforming to 

standard IS 7299 

kg. . . .. 

2710 19 87 - - - - Jute batching oil conforming to standard IS 1758 kg. . . .. 

2710 19 88 - - - - Other cutting oil, hydraulic oil, industrial white oil, jute 

batching oil, mineral oil for cosmetic industry, 

transformer oil conforming to any other BIS standard 

kg. . . .. 

2710 19 89 - - - - Other cutting oil, hydraulic oil, industrial white oil, jute 

batching oil, mineral oil for cosmetic industry, 

transformer oil, not conforming to any BIS standard 

kg. . . .. 

2710 19 90 - - -  Other kg. . . .. 

2710 20  -  Petroleum oils and oils obtained from bituminous 

minerals (other than crude) and preparations not 

elsewhere specified or included, containing by weight 

70 % or more of petroleum oils or of oils obtained from 

bituminous minerals, these oils being the basic 

constituents of the preparations, containing biodiesel, 

other than waste oils: 

  

2710 20 10 - - -  Automotive diesel fuel, containing Bio-diesel, 

conforming to standard IS 1460 

kg. . . .. 

2710 20 20 - - -  Diesel fuel blend (B6 to B20) conforming to standard 

IS 16531 

kg. . . .. 

2710 20 90 - - -  Other kg. . . .. 

2. This notification shall come into force on the date of its publication in Official Gazette. 

                                                                                                 [F. No. 267/133/2019-CX.8] 

ABHISHEK DWIVEDI, OSD CX-8 
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जित्त मतं्रालय 

(रािस्ट्ि जिभाग) 

(कें द्रीय अप्रत्यक्ष एि ंसीमा िुल्क बोडड) 

अजधसचूना 

नई दिल्ली, 5 अक् तूबर, 2020 

स.ं 02 /2020 कें द्रीय उत्पाि िुल्क-ग.ैटै. 

 सा.का.जन.617(अ).—कें द्रीय उत्पाि िुल्क जनयमािली, 2017 के जनयम-3 के उप जनयम (1) के तहत प्रित्त िजियों का 
प्रयोग करते हुए कें द्रीय अप्रत्यक्ष एिं सीमा िुल्क बोडड नीचे िी गई सारणी के कॉलम (2) में जिजनर्िडष्ट अजधकारी को सिडजनष्ठ अजधकारी 
जनयुि करता है और उनको उि सारणी के कॉलम (3) में जिजनर्िडष्ट कें द्रीय उत्पाि िुल्क के अजधकाररयों की सभी िजियां प्रिान करता 
ह ैजिसका उपयोग उि सारणी के कॉलम (4) में क्रमि: जिजनर्िडष्ट उद्देश्यों के जलए दकया िाएगा। 

क्र.सं. अजधकारी केन्द्द्रीय उत्पाि िुल्क के अजधकारी जिनकी िजि का उपयोग दकया 
िाना ह ै

उद्देश्य 

1 2 3 4 

1 अपर 
महाजनििेक 
(न्द्याय जनणडयन) 
रािस्ट्ि 
आसूचना 

1. उप/सहायक आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, 
जडिीिन-VIII, मुंबई िेस्ट्ट आयुिालय 

2. उप/आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, जडिीिन-कलोल, 
गांधी नगर आयुिालय 

मै. टोरेंट फामाडस्ट्यरुटकल्स 
जल. अहमिाबाि एिं अन्द्य  
को िारी कारण बताओ 
नोरटस 
फा.स. DRI/AZU/SRU- 

स.ं   505] नई दिल्ली, मगंलिार, अक् तबूर 6, 2020/आजश् िन 14, 1942  

No. 505] NEW DELHI, TUESDAY,  OCTOBER 6, 2020/ASVINA 14, 1942  

सी.जी.-डी.एल.-अ.-06102020-222260
CG-DL-E-06102020-222260
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जनििेालय, 
मुंबई 

3. उप/सहायक आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, 
जडिीिन -1 टेलगांि, पुणे-1 आयुिालय (2 नोरटसी के जलए) 
4. उप/सहायक आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, 
जडिीिन-नार्ड-I जडििीन, गुड़गांि आयुिालय  

5. उप/सहायक आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, 
जडिीिन- I िम्मू एिं कश्मीर आयुिालय 

6. उप/सहायक आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, 
जडिीिन -IV, बेलापुर आयुिालय 

7. उप/सहायक आयुि, केन्द्द्रीय िीएसटी एिं उत्पाि िुल्क, 
जडिीिन-IV, चांगोिर, अहमिाबाि नार्ड आयुिालय 

4/2018-SFIS (टोरेंट), 

दिनांक 30.08.2019 में न्द्याय 
जनणडयन के जलए 

    [F.No. 116/54/2019-CX-3] 

 माजिि खान,अिर सजचि 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 5th October, 2020 

No. 02 /2020 Central Excise-NT 

 G.S.R. 617(E).—In exercise of the power conferred by sub-rule (1) of Rule 3 of the Central Excise Rules, 

2017, the Central Board of Indirect Taxes and Customs, appoints the officer specified in column (2) of the table 

below to act as a common adjudicating authority and invests him with all the powers of Central Excise Officers 

specified in column (3) of the said table to be exercised for such purposes as specified in column (4) of the said table 

respectively.  

S. 

No. 
Officer Central Excise Officer whose powers are to be exercised Purpose 

1 2 3 4 

1 Additional 

Director 

General 

(Adjudication), 

Directorate of 

Revenue 

Intelligence, 

Mumbai 

1. Deputy/Assistant Commissioner of Central GST & Excise, 

Division-VIII, Mumbai West Commissionerate. 

2. Deputy/ Commissioner of Central GST & Excise Division-

Kalol, Gandhinagar Commissionerate 

3. Deputy/Assistant Commissioner of Central GST & 

Excise,Division-I,Talegaon,Pune-I  Commissionerate (for 2 

noticees). 

4. Deputy/Assistant Commissioner of Central GST & Excise, 

Division-North-I Division, Gurugram Commissionerate. 

5. Deputy/Assistant Commissioner of Central GST & Excise, 

Division-Jammu-I Jammu & Kashmir Commissionerate. 

6. Deputy/Assistant Commissioner of Central GST & Excise, 

Division-IV, Belapur Commissionerate. 

7. Deputy/Assistant Commissioner of Central GST & Excise, 

Division-IV, Changodar, Ahmedabad North Commissionerate. 

Adjudication of SCN 

F.No. DRI/AZU/SRU- 

4/2018-SFIS (Torrent), 

dated 30.08.2019 issued 

to M/s Torrent 

Pharmaceuticals 

Limited, Ahmedabad & 

Others. 

  [F.No. 116/54/2019-CX-3] 

MAZID KHAN, Under Secy. 
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िवᱫ मंᮢ ालय 

(राज᭭व िवभाग) 

अिधसचूना 

नई ᳰद᭨ली, 21 अ᭍ तूबर, 2020 

स.ं 07/2020-के᭠ᮤीय उ᭜पाद शु᭨क 

सा.का.िन.  658(अ).—के᭠ᮤीय उ᭜पाद श᭨ुक अिधिनयम, 1944 (1944 का 1) (एति᭫मन प᳟ात, िजसे उᲦ 
अिधिनयम से संदᳶभᭅत ᳰकया गया ह)ै कᳱ धारा 5क कᳱ उपधारा (1) के तहत ᮧदᱫ शिᲦयᲂ का ᮧयोग करते ᱟए, के᭠ᮤ 
सरकार, इस बात से संतु᳥ होते ᱟए कᳱ ऐसा करना जनिहत मᱶ आव᭫यक ह,ै एत᳏ारा, उᲦ अिधिनयम कᳱ चौथी अनुसूची के 
अतंगᭅत आने वाले िविश᳥ व᭭तुᲐ को, जब उनको पᳯरधानᲂ तथा  मेड-अ᭡स के िनयाᭅत पर रा᭔य लेवी कᳱ छूट संबंधी 
योजना (एति᭫मनप᳟ात, िजसे आरओएसएल ᭭कᳱम से संदᳶभᭅत ᳰकया गया है) के अंतगᭅत ᭃेᮢीय ᮧािधकारी के ᳇ारा जारी 
ᳰकये गय ेश᭨ुक जमा ि᭭ᮓप (एति᭫मनप᳟ात, िजसे उᲦ ि᭭ᮓप से संदᳶभᭅत ᳰकया गया ह)ै के एवज मᱶ िनकास ᳰकया गया हो, 
को ᮧᳰᮓया कᳱ पुि᭭तका के पैराᮕाफ 4.97 तथा 4.98 के साथ पᳯठत िवदेश ᳞ापार नीित के पैराᮕाफ 4.01(घ) के अनुसार 
उᲦ अिधिनयम कᳱ चौथी अनुसूची के अंतगᭅत उनपर लगाय ेजाने वाले संपणूᭅ उ᭜पाद श᭨ुक से छूट ᮧदान करती ह।ै 

2.      उᲦ छूट िन᳜िलिखत शतᲄ के अधीन रहगेी, यथा:-  

स.ं    536] नई ᳰद᭨ली, बुधवार, अ᭍ तबूर 21, 2020/आि᭫ वन 29, 1942  
No.  536] NEW DELHI, WEDNESDAY, OCTOBER 21, 2020/ASVINA  29, 1942  

सी.जी.-डी.एल.-अ.-21102020-222614
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(1) भारत सरकार, िवᱫ मंᮢालय, राज᭭व िवभाग कᳱ अिधसूचना सं. 38/2020-सीमाशु᭨क, ᳰदनांक 21 
अ᭍टूबर, 2020 के पैराᮕाफ 2 मᱶ िविन᳸दᭅ᳥  (1) से (4) कᳱ शतᱸ पूरी होती हᲂ और उᲦ ि᭭ᮓप उस पंजीकरण 
पᱫन के सीमाश᭨ुक ᮧािधकारी (एति᭫मनप᳟ात िजसे उᲦ सीमाश᭨ुक ᮧािधकारी से संदᳶभᭅत ᳰकया गया ह)ै 
के यहां पंजीकृत हो जो उᲦ ि᭭ᮓप मᱶ िविन᳸दᭅ᳥  हो;  

(2)  ᳰक उᲦ ि᭭ᮓप का धारक, जो ᳰक वह ᳞िᲦ हो सकता है िजसे उᲦ ि᭭ᮓप मूल ᱨप मᱶ जारी कᳱ गयी हो या 
िजसे उᲦ ि᭭ᮓप अंतᳯरत कᳱ गयी हो, उᲦ सीमाश᭨ुक ᮧािधकारी के पास उᲦ ि᭭ᮓप का ᭣यौरा ᮧ᭭ततु करता 
हो और साथ-ही-साथ आपᳶूतᭅकताᭅ या िविनमाᭅता से ᮧा᳙ एक पᮢ या ᮧोफामाᭅ इ᭠वॉइस भी ᮧ᭭तुत करता हो 
िजसमᱶ इसके अिधकार ᭃेᮢ वाले के᭠ᮤीय उ᭜पाद श᭨ुक अिधकारी (एति᭫मनप᳟ात िजसे उᲦ अिधकारी से 
संदᳶभᭅत ᳰकया गया ह)ै का ᭣यौरा और िजस व᭭तु को िनकास ᳰकया जाना है उसका िववरण, माᮢा और 
मू᭨य और यᳰद उसपर यह छूट न दी जाती तो उस पर लगने वाले श᭨ुक का उ᭨लेख हो; 

(3)  ᳰक उᲦ सीमाश᭨ुक ᮧािधकारी उपयुᭅᲦ अिधसूचना सं. 38/2020-सीमाशु᭨क, ᳰदनांक 21 अ᭍टूबर, 2020 
के अतंगᭅत ᳰकये गये आयात पर पहले ही कᳱ गयी डेिबट को और इस छूट को ᭟यान मᱶ रखते ᱟए, यᳰद यह 
छूट न दी गयी होती तो, उस पर लगने वाल ेश᭨ुक को सीमाशु᭨क के ᭭वचािलत ᳞व᭭था से इ᭨केᮝॉिनक ᱨप 
मᱶ डेिबट कर लेगा और इन कायᲄ से संबंिधत िलिखत सलाह उᲦ अिधकारी को देगा; 

(4)  ᳰक िनकासी के समय ि᭭ᮓप का धारक इस बात कᳱ दािय᭜व पᮢ ᮧ᭭ततु करता ह,ै जो ᳰक उᲦ अिधकारी को 
संबोिधत हो, ᳰक यᳰद उᲦ ि᭭ᮓप मᱶ कᳱ गयी डेिबट कᳱ रािश कम है तो वह मांग ᳰकये जान ेपर डेिबट मᱶ कम 
रह गयी रािश के बराबर कᳱ रािश और उस पर लगन ेवाले ᭣याज का भुगतान कर दगेा; 

(5) ᳰक उᲦ सीमाश᭨ुक ᮧािधकारी से ᮧा᳙ उᲦ िलिखत सलाह और उᲦ अडंरटे᳴कंग के आधार पर उᲦ अिधकारी 
िनकासी के ᭣यौरे को अिभपु᳥  करता हो और उᲦ िलिखत सलाह के पृ᳧  पर ही लगने वाले शु᭨क, यᳰद यह 
छूट न दी जाती तो, को भी वैधता ᮧदान करेगा िजसको ᳰक उᲦ सीमाश᭨ुक ᮧािधकारी ᳇ारा डेिबट ᳰकया 
जाना था और ऐसे िनकासी को अपने ᳯरकॉडᭅ मᱶ रखगेा; 

(6)  ᳰक उᲦ अिधकारी उᲦ अिभपु᳥  िलिखत सलाह कᳱ िविधवत स᭜यािपत ᮧितया ं ि᭭ᮓप धारक और 
िविनमाᭅता को सुलभ करायगेा जो इस अिधसूचना के अंतगᭅत अपने िनकासी के समथᭅन मᱶ उसको अपने पास 
रखᱶग;े 

(7)  ᳰक उᲦ ि᭭ᮓप धारक, िजसके माल को ᭍लीयर ᳰकया गया था उᲦ ि᭭ᮓप मᱶ डेिबट कᳱ गयी रािश जोᳰक 
िनकासी के समय वैध करार दी गई हो, के एवज मᱶ,  उᲦ अिधिनयम  कᳱ चौथी अनुसूची के अंतगᭅत लगाय े
जाने वाले उ᭜पाद श᭨ुक के िलए ᮧितअदायगी या सेनवेट ᮓेिडट को ᮧा᳙ करने का अिधकारी होगा। 

᭭प᳥ीकरण – इस अिधसूचना के उ᳎े᭫य से, -  

(क)  “िवदेश ᳞ापार नीित" से अिभᮧाय िवदेश ᳞ापार नीित, 2015-2020, से ह ै िजसका ᮧकाशन वािण᭔य 
और उ᳒ोग मंᮢालय ᳇ारा अिधसूचना सं. 01/2015-20, ᳰदनांक 01 अᮧैल, 2015, समय-समय पर यथा 
संशोिधत, के तहत ᳰकया गया ह;ै  

(ख)  “पᳯरधानᲂ” से अिभᮧाय वही ह ैजो इसके िलए वᳫ मंᮢालय कᳱ अिधसूचना सं. 12020/03/2016-आईटी, 
ᳰदनांक  12 अग᭭त, 2016  मᱶ ᳰदया गया ह ैिजसके ᳇ारा पᳯरधानᲂ के िनयाᭅत पर लगायी जाने वाली ᭭टेट 
लेवी से छूट कᳱ योजना को अिधसूिचत ᳰकया गया था;  
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(ग)  “मेड-अ᭡स” से अिभᮧाय वही ह ैजो इसके िलए वᳫ मंᮢालय कᳱ अिधसूचना सं. 12015/47/2016-आईटी, 
ᳰदनांक 03 जनवरी, 2017 मᱶ ᳰदया गया है िजसके ᳇ारा मेड-अ᭡स के िनयाᭅत पर लगायी जाने वाली ᭭टेट 
लेवी से छूट कᳱ योजना को अिधसूिचत ᳰकया गया; 

(घ)  "माल" से अिभᮧाय ᳰकसी भी आगत या माल स ेह ैिजसमᱶ पूंजीगत माल भी आता ह;ै  

(ङ)  "ᭃेᮢीय ᮧािधकारी" से अिभᮧाय िवदेश ᳞ापार (िवकास एवं िविनयमन) अिधिनयम, 1992 (1992 का 
22) कᳱ धारा 6 के अतंगᭅत िनयुᲦ िवदेश ᳞ापार महािनदेशक से अथवा इस अिधिनयम के अंतगᭅत 
ᮧािधकार पᮢ जारी करने, िजसमᱶ श᭨ुक जमा ि᭭ᮓप भी आती ह,ै के िलए ᮧािधकृत ᳰकसी भी अिधकारी से 
है। 

[फा.सं. 605/04/2019-डीबीके (खंड-I)] 

गोपाल कृ᭬ण झा,  िनदेशक (ᮟॉबैक) 

 
MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 21st October, 2020 

No. 07/2020 – Central Excise 
G.S.R. 658(E).—In exercise of the powers conferred by sub-section (1) of section 5A of the Central Excise 

Act, 1944 (1 of 1944) (hereinafter referred to as the said Act), the Central Government, on being satisfied that it is 
necessary in the public interest so to do, hereby exempts the goods specified in the Fourth Schedule to the said Act, 
when cleared against a duty credit scrip (hereinafter referred to as the said scrip) issued by the Regional Authority 
under the Scheme for Rebate of State Levies on export of garments and made-ups (hereinafter referred to as the RoSL 
scheme) in accordance with paragraph 4.01(d) of the Foreign Trade Policy read with paragraphs  4.97 and 4.98 of the 
Handbook of Procedures from  the whole of the duty of excise leviable thereon under the Fourth Schedule to the said 
Act.  

2.      The exemption shall be subject to the following conditions, namely:-  

(1)  that the conditions (1) to (4) specified in paragraph 2 of the notification of Government of India, 
Ministry of Finance, Department of Revenue, No. 38/2020-Customs, dated 21st October, 2020 are 
complied and the said scrip has been registered with the Customs Authority at the port of registration 
specified on the said scrip (hereinafter referred as the said Customs Authority);  

(2)  hat the holder of the scrip, who may either be the person to whom the scrip was originally issued or a 
transferee-holder, presents details of the said scrip to the said Customs Authority along with a letter or 
proforma invoice from the supplier or manufacturer indicating details of its jurisdictional Central 
Excise Officer (hereinafter referred as the said Officer) and the description, quantity, value of the goods 
to be cleared and the duties leviable thereon, but for this exemption; 

(3)  that the said Customs Authority, taking into account the debits already made towards imports under the 
aforesaid notification No.38/2020-Customs, dated 21st October, 2020, and this exemption, shall debit 
the duties leviable, but for this exemption electronically in the customs automated system and send 
written advice of these actions to the said Officer; 

(4)  that at the time of clearance, the holder of the scrip submits an undertaking addressed to the said 
Officer that in case of any amount short debited in the said scrip he shall pay on demand an amount 
equal to the short debit, along with applicable interest; 

(5)  that based on the said written advice received from the said Customs Authority and the said 
undertaking, the said Officer endorses the clearance particulars and validates, on the face of the said 
written advice, the details of the duties leviable, but for this exemption, which were debited by the said 
Customs Authority, and keeps a record of such clearances; 

(6)  that the said Officer shall give duly attested copies of the said endorsed written advice to the scrip 
holder and the manufacturer, who retain it in support of the clearance under this notification; and 
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(7)  that the said holder of the scrip, to whom the goods were cleared, shall be entitled to avail drawback or 
CENVAT credit of the duties of excise leviable under the Fourth Schedule to the said Act, against the 
amount debited in the said scrip and validated at the time of clearance. 

Explanation. – For the purposes of this notification, -  

(a)  “Foreign Trade Policy" means the Foreign Trade Policy, 2015-2020, published by the Government of 
India in the Ministry of Commerce and Industry vide notification number 01/2015-2020, dated the 1st 
April, 2015 as amended from time to time;  

(b)  “garments” shall have the same meaning as assigned to it in the  Ministry of Textiles’ notification 
number 12020/03/2016-IT, dated the 12th August, 2016 notifying the Scheme for Rebate of State 
Levies on Export of Garments;  

(c)  “made-ups” shall have the same meaning as assigned to it in the Ministry of Textiles’ notification 
number 12015/47/2016-IT, dated the 3rd January, 2017 notifying the Scheme for Rebate of State Levies 
on Export of Made-ups; 

(d)  "goods" means any inputs or goods including capital goods;  

(e)  "Regional Authority" means the Director General of Foreign Trade appointed under section 6 of the 
Foreign Trade (Development and Regulation) Act, 1992 (22 of 1992) or an officer authorised by him to 
grant an authorisation including a duty credit scrip under that Act.  

[F. No. 605/04/2019-DBK (Vol.I)]  
GOPAL KRISHNA JHA, Director (Drawback) 
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SECTION 3, SUB-SECTION (i)] 

 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Revenue) 

 

Notification No. 04/2021-Central Excise 

 

New Delhi, the 1st February, 2021 

 

G.S.R……(E).- In exercise of the powers conferred by sub-section (1) of section 5A of  the 

Central Excise Act, 1944 (1 of 1944), read with sub-section (3) of section 147 of the Finance 

Act, 2002 (20 of 2002), the Central Government being satisfied that it is necessary in the 

public interest so to do, hereby makes the following further amendments in the notification of 

the Government of India in the Ministry of Finance (Department of Revenue) No. 28/2002-

Central  Excise,  dated  the  13th  May,  2002,  published  in  the  Gazette  of   India, 

Extraordinary,  Part  II,  Section  3,  Sub-section  (i),  vide  number  G.S.R.  361(E), dated the 

13th May, 2002, namely:- 

 

1. In the said notification, in the Table,  

 

(i) against S. No. 3, 4 and 5, in column (2), in Explanation 1, for the words, brackets and 

figures the following words, brackets and figures shall be substituted, namely: -  

“appropriate duties of excise shall mean the duties of excise as leviable under the 

Fourth Schedule to the Central Excise Act, 1944 (1 of 1944), the additional duty of 

excise leviable under section 112 of the Finance Act, 2018 (13 of 2018), the special 

additional excise duty leviable under section 147 of the Finance Act, 2002 (20 of 

2002) and the additional duty of excise (Agriculture Infrastructure and Development 

Cess) leviable under clause 116 of the Finance Bill, 2021 (15 of 2021), which, by 

virtue of the declaration made in the said Finance Bill under the Provisional Collection 

of Taxes Act, 1931 (16 of 1931) has the force of law, read with any relevant 

exemption notification for the time being in force”; 
 

(ii) after S. No. 4 and the entries relating thereto, the following S. Nos and entries relating 

thereto shall be inserted, namely: - 

 

(1) (2) (3) 

“4A. 20% ethanol blended petrol that is a blend, - 

 

(a) consisting, by volume, of 80% motor spirit (commonly known as 

petrol), on which the appropriate duties of excise have been paid and, of 

20% ethanol on which the appropriate Central tax, State tax, Union 

territory tax or Integrated tax, as the case may be, have been paid; and 

 

(b) conforming to the Bureau of Indian Standards specification 17021. 

 Nil 



 

Explanation .- 

(a) appropriate duties of excise shall mean the duties of excise as 

leviable under the Fourth Schedule to the Central Excise Act, 1944 (1 of 

1944), the additional duty of excise leviable under section 112 of the 

Finance Act, 2018 (13 of 2018), the special additional excise duty 

leviable under section 147 of the Finance Act, 2002 (20 of 2002) and the 

additional duty of excise (Agriculture Infrastructure and Development 

Cess) leviable under clause 116 of the Finance Bill, 2021 (15 of 2021), 

which, by virtue of the declaration made in the said Finance Bill under 

the Provisional Collection of Taxes Act, 1931 (16 of 1931) has the force 

of law, read with any relevant exemption notification for the time being 

in force; 

(b) appropriate Central tax, State tax, Union territory tax and Integrated 

tax shall mean the Central tax, State tax, Union territory tax and 

Integrated tax as leviable under the Central Goods and Services Tax Act, 

2017 (12 of 2017), the State Goods and Services Tax Act of the State 

concerned, the Union Territory Goods and Services Tax Act, 2017(14 of 

2017) and the Integrated Goods and Services Tax Act, 2017(13 of 

2017). 

4B. 15% methanol blended petrol that is a blend, - 
 

(a) consisting of motor spirit (commonly known as petrol), on which the 

appropriate duties of excise have been paid and of methanol and co-

solvents on which the appropriate Central tax, State tax, Union territory 

tax or Integrated tax, as the case may be, have been paid; and 

 

(b) conforming to Bureau of Indian Standards specification 17076. 

 

Explanation .- 

(a) appropriate duties of excise shall mean the duties of excise as 

leviable under the Fourth Schedule to the Central Excise Act, 1944 (1 of 

1944), the additional duty of excise leviable under section 112 of the 

Finance Act, 2018 (13 of 2018), the special additional excise duty 

leviable under section 147 of the Finance Act, 2002 (20 of 2002) and the 

additional duty of excise (Agriculture Infrastructure and Development 

Cess) leviable under clause 116 of the Finance Bill, 2021 (15 of 2021), 

which, by virtue of the declaration made in the said Finance Bill under 

the Provisional Collection of Taxes Act, 1931 (16 of 1931) has the force 

of law, read with any relevant exemption notification for the time being 

in force; 

(b) appropriate Central tax, State tax, Union territory tax and Integrated 

tax shall mean the central tax, State tax, Union territory tax and 

integrated tax as leviable under the Central Goods and Services Tax Act, 

2017 (12 of 2017), the State Goods and Services Tax Act of the State 

concerned, the Union Territory Goods and Services Tax Act, 2017(14 of 

2017) and the Integrated Goods and Services Tax Act, 2017(13 of 

2017). 

Nil” 



2. This notification shall come into force on the 2nd February, 2021. 

 

[F.No.334/02/2021-TRU] 

 

(Rajeev Ranjan) 

Under Secretary to the Government of India 

 

Note. - The principal notification No. 28/2002-Central Excise, dated the 13th May, 2002 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R.  361(E), dated the 13th May, 2002 and last amended by 

notification No. 20/2017-Central Excise, dated the 3rd July, 2017 vide number G.S.R. 

823(E), dated the 3rd July, 2017. 
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SECTION 3, SUB-SECTION (i)] 

 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Revenue) 

 

Notification No. 07/2021-Central Excise 

 

New Delhi, the 1st February, 2021 

G.S.R. …… (E)- In exercise of the powers conferred by sub-section (1) of section 5A of the 

Central Excise Act, 1944 (1 of 1944), read with section 112 of the Finance Act, 2018 (13 of 

2018), sub-section (3) of section 147 of the Finance Act, 2002, (20 of 2002) and clause 116 

of the Finance Bill, 2021 (15 of 2021), which, by virtue of the declaration made in the said 

Finance Bill under the Provisional Collection of Taxes Act, 1931 (16 of 1931), has the force 

of law, the Central Government being satisfied that it is necessary in the public interest so to 

do, hereby amends the following notifications of the Government of India in the Ministry of 

Finance (Department of Revenue) specified in column (2) of the Table below, to the extent 

specified in the corresponding entries in column (3) of the said Table, namely : - 

Table 

S. 

No. 

Notification number and 

date 

Amendments 

(1) (2) (3) 

1. 10/2018-Central Excise, 

dated the 2nd February, 

2018, published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 136(E), 

dated the 2nd February, 

2018. 

In the said notification, - 

(i) in the preamble, for the words, brackets and figures 

“and sub-section (3) of section 147 of the Finance Act, 

2002, (20 of 2002)”, the words, brackets and figures “, 

sub-section (3) of section 147 of the Finance Act, 

2002, (20 of 2002) and the additional duty of excise 

(Agriculture Infrastructure and Development Cess) 

leviable under clause 116 of the Finance Bill, 2021 (15 

of 2021), which, by virtue of the declaration made in 

the said Finance Bill under the Provisional Collection 

of Taxes Act, 1931 (16 of 1931), has the force of law,” 
shall be substituted; 

(ii) in the TABLE, after S. No. 3 and the entries relating 

thereto, the following S. No. and the entries shall be 

added, namely: - 

(1) (2) (3) 

“4. Additional 

Duty of 

Excise 

(Agriculture 

Infrastructure 

and 

Clause 116 of the Finance Bill, 

2021 (15 of 2021), which, by 

virtue of the declaration made in 

the said Finance Bill under the 

Provisional Collection of Taxes 

Act, 1931 (16 of 1931), has the 



Development 

Cess) 

force of law.”. 

 

2. 11/2018-Central Excise, 

dated the 2nd February, 

2018, published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 137(E), 

dated the 2nd February, 

2018. 

In the said notification, - 

for the words, brackets and figures “and the special 

additional excise duty leviable under section 147 of the 

Finance Act, 2002 (20 of 2002)”, the words, brackets and 
figures “, the special additional excise duty leviable under 

section 147 of the Finance Act, 2002 (20 of 2002) and the 

additional duty of excise (Agriculture Infrastructure and 

Development Cess) leviable under clause 116 of the 

Finance Bill, 2021 (15 of 2021), which, by virtue of the 

declaration made in the said Finance Bill under the 

Provisional Collection of Taxes Act, 1931 (16 of 1931), 

has the force of law,” shall be substituted. 

3. 12/2018-Central Excise, 

dated the 2nd February, 

2018, published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 138(E), 

dated the 2nd February, 

2018. 

In the said notification, - 

for the words, brackets and figures “and the special 

additional excise duty leviable under section 147 of the 

Finance Act, 2002 (20 of 2002)”, the words, brackets and 
figures “, the special additional excise duty leviable under 

section 147 of the Finance Act, 2002 (20 of 2002) and the 

additional duty of excise (Agriculture Infrastructure and 

Development Cess) leviable under clause 116 of the 

Finance Bill, 2021 (15 of 2021), which, by virtue of the 

declaration made in the said Finance Bill under the 

Provisional Collection of Taxes Act, 1931 (16 of 1931), 

has the force of law,” shall be substituted. 

4. 13/2018-Central Excise, 

dated the 2nd February, 

2018, published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 139(E), 

dated the 2nd February, 

2018. 

In the said notification, - 

for the words, brackets and figures “the special additional 

excise duty leviable under section 147 of the Finance Act, 

2002 (20 of 2002)”, the words, brackets and figures “, the 

special additional excise duty leviable under section 147 

of the Finance Act, 2002 (20 of 2002) and the additional 

duty of excise (Agriculture Infrastructure and 

Development Cess) leviable under clause 116 of the 

Finance Bill, 2021 (15 of 2021), which, by virtue of the 

declaration made in the said Finance Bill under the 

Provisional Collection of Taxes Act, 1931 (16 of 1931), 

has the force of law,” shall be substituted. 

2.  This notification shall come into force on the 2nd February, 2021. 

 

[F. No. 334/02/2021-TRU] 

(Rajeev Ranjan) 

Under Secretary to the Government of India 
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GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF REVENUE) 

 

Notification No. 01/2021-Central Excise 

  

         New Delhi, the 1st February, 2021 

  

G.S.R…….(E). – In exercise of the powers conferred by sub-section (1) of section 5A of the 

Central Excise Act, 1944 (1 of 1944), the Central Government being satisfied that it is necessary 

in the public interest so to do, hereby makes the following further amendments in the notification 

of the Government of India, Ministry of Finance (Department of Revenue), No. 11/2017-Central 

Excise, dated the 30th June, 2017, published in the Gazette of India, Extraordinary, Part II, 

Section 3, Sub-section (i), vide number G.S.R. 793(E), dated the 30th June, 2017, namely:- 

1. In the said notification, in the TABLE,- 

(i) against Sl. No. 2, - 

(a) in column (4), for the entry against item (i) of column (3), the entry “Rs. 1.40 per 

litre” shall be substituted;  
(b) in column (4), for the entry against item (ii) of column (3), the entry “Rs. 2.60 per 

litre” shall be substituted;  
(ii) against Sl. No. 3, - 

(a) in column (4), for the entry against item (i) of column (3), the entry “Rs. 1.80 per 

litre” shall be substituted;  
(b) in column (4), for the entry against item (ii) of column (3), the entry “Rs. 4.20 per 

litre” shall be substituted; 

(iii) for Sl. No. 4 and the entries relating thereto, the following Sl. No. and entries shall be 

substituted, namely: - 

(1) (2) (3) (4) 

“4. 2710 5% ethanol blended petrol that is a blend, - 

(i) consisting, by volume, of 95% motor 

spirit, (commonly known as petrol), on which 

the appropriate duties of excise have been 

paid and of 5% ethanol on which the 

appropriate central tax, State tax, Union 

territory tax or integrated tax, as the case 

 Nil”; 



maybe, have been paid; and  

(ii) conforming to the Bureau of Indian 

Standards specification 2796. 

(iv) for Sl. No. 5 and the entries relating thereto, the following Sl. Nos. and entries shall be 

substituted, namely: - 

(1) (2) (3) (4) 

“5. 2710 10% ethanol blended petrol that is a blend, - 

(i) consisting, by volume, of 90% Motor 

spirit, (commonly known as petrol), on which 

the appropriate duties of excise have been 

paid and of 10% ethanol on which the 

appropriate central tax, State tax, Union 

territory tax or integrated tax, as the case 

maybe, have been paid and; 

(ii) conforming to the Bureau of Indian 

Standards specification 2796. 

 Nil 

5A. 2710 12 42 20% ethanol blended petrol that is a blend, - 

 

(a) consisting, by volume, of 80% motor 

spirit (commonly known as petrol), on which 

the appropriate duties of excise have been 

paid and, of 20% ethanol on which the 

appropriate Central tax, State tax, Union 

territory tax or Integrated tax, as the case 

may be, have been paid; and 

(b) conforming to the Bureau of Indian 

Standards specification 17021. 

 Nil 

5B. 2710 12 49 15% methanol blended petrol that is a blend, 

- 

(a) consisting of motor spirit (commonly 

known as petrol), on which the appropriate 

duties of excise have been paid and of 

methanol and co-solvents on which the 

appropriate Central tax, State tax, Union 

territory tax or Integrated tax, as the case 

may be, have been paid; and 

Nil”; 



(b) conforming to the Bureau of Indian 

Standards specification 17076. 

(v) for Sl. No. 6 and the entries relating thereto, the following Sl. No and entries shall be 

substituted, namely: - 

(1) (2) (3) (4) 

“6. 2710 High speed diesel oil blended with alkyl 

esters of long chain fatty acids obtained from 

vegetable oils, commonly known as bio -

diesels, up to 20% by volume, that is, a 

blend, consisting 80% or more of high speed 

diesel oil, on which the appropriate duties of 

excise have been paid and, up to 20% bio -

diesel on which the appropriate Central tax, 

State tax, Union territory tax or Integrated 

tax, as the case maybe, have been paid. 

 Nil”; 

 

(vi)  against Sl. No. 10, for the entries in column (2), the entries “2710 12 41, 2710 12 90” 
shall be substituted. 

 

2. In the said notification, the Explanation shall be numbered as Explanation 1 thereof and 

after Explanation 1, as so numbered, the following Explanation shall be inserted, 

namely:- 

 

“Explanation 2: For the purposes of goods described in column (3) against serial 

numbers 4,5,5A,5B and 6 of the Table:- 

(a) appropriate duties of excise shall mean the duties of excise as leviable under the 

Fourth Schedule to the Central Excise Act, 1944 (1 of 1944), the additional duty of excise 

leviable under section 112 of the Finance Act, 2018 (13 of 2018), the special additional 

excise duty leviable under section 147 of the Finance Act, 2002 (20 of 2002) and the 

additional duty of excise (Agriculture Infrastructure and Development Cess) leviable 

under clause 116 of the Finance Bill, 2021 (15 of 2021), which, by virtue of the 

declaration made in the said Finance Bill under the Provisional Collection of Taxes Act, 

1931 (16 of 1931), has the force of law, read with any relevant exemption notification for 

the time being in force;  

(b) “appropriate Central tax, State tax, Union territory tax and Integrated tax” shall mean 
the Central tax, State tax, Union territory tax and Integrated tax as leviable under the 

Central Goods and Services Tax Act, 2017 (12 of 2017), the State Goods and Services 



Tax Act of the State concerned, the Union Territory Goods and Services Tax Act, 

2017(14 of 2017) and the Integrated Goods and Services Tax Act, 2017(13 of 2017).” 

3. This notification shall come into force on the 2nd February, 2021. 

4. Nothing contained in this notification shall apply to the goods manufactured on or before 

the 1st February, 2021 and cleared on or after the 2nd February, 2021. 

[F.No.334/02/2021-TRU] 

 

(Rajeev Ranjan) 

Under Secretary to the Government of India 

 

Note. - The principal notification No. 11/2017-Central Excise, dated the 30th June, 2017 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide 

number G.S.R. 793(E), dated the 30th June, 2017 and last amended vide notification 

No.19/2018-Central Excise dated 31st December,2019, vide number G.S.R. 980 (E), 

dated the 31st December, 2019. 
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GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF REVENUE) 

Notification 

No. 08/2021-Central Excise 

          New Delhi, the 8th April, 2021 

 

G.S.R……(E). – In exercise of the powers conferred by sub-section (1) of section 5A of the 

Central Excise Act, 1944 (1 of 1944) read with section 125 of the Finance Act, 2021 (13 of 

2021), the Central Government on being satisfied that it is necessary in the public interest so 

to do, hereby amends the following notifications of the Government of India in the Ministry 

of Finance (Department of Revenue) specified in column (2) of the Table below, to the extent 

specified in the corresponding entries in column (3) of the said Table, namely: - 

Table 

S. 

No. 

Notification No. and Date Amendments 

(1) (2) (3) 

1.  28/2002-Central Excise, 

dated the 13th May, 2002 

published in the Gazette of 

India, Extraordinary, vide 

number G.S.R. 361(E), 

dated the 13th May, 2002. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 

2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

2.  11/2017-Central Excise, 

dated the 30th June, 2017 

published in the Gazette of 

India, Extraordinary, vide 

number G.S.R. 793(E), 

dated the 30th June, 2017. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 

2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

3. 10/2018-Central Excise, 

dated the 2nd February, 

2018 published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 136(E), 

dated the 2nd February, 

2018. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 
2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
wherever they occur, the words, figures and brackets, 

“section 125 of the Finance Act, 2021 (13 of 2021)” 
shall be substituted. 



 4.   11/2018- Central Excise, 

dated the 2nd February, 

2018 published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 137(E), 

dated the 2nd February, 

2018. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 
2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

5. 12/2018- Central Excise, 

dated the 2nd February, 

2018 published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 138(E), 

dated the 2nd February, 

2018. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 
2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

6. 13/2018- Central Excise, 

dated the 2nd February, 

2018 published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 139(E), 

dated the 2nd February, 

2018. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 
2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

7. 03/2021-Central Excise, 

dated the 1st February, 

2021 published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 85(E), 

dated the 1st February, 

2021. 

In the said notification, - 

(i) for the words, figures and brackets “clause 116 of 

the Finance Bill, 2021 (15 of 2021), which, by 

virtue of the declaration made in the said Finance 

Bill under the Provisional Collection of Taxes Act, 

1931 (16 of 1931), has the force of law”, wherever 

they occur, the words, figures and brackets, 

“section 125 of the Finance Act, 2021 (13 of 

2021)” shall be substituted; 
(ii) for the words, figures and brackets “aforesaid 

clause 116 of the Finance Bill, 2021”, the words, 

figures and brackets “aforesaid section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be 

substituted. 

8. 05/2021-Central Excise, 

dated the 1st February, 

2021 published in the 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 
2021), which, by virtue of the declaration made in the 



Gazette of India, 

Extraordinary, vide 

number G.S.R. 87(E), 

dated the 1st February, 

2021. 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

9. 06/2021-Central Excise, 

dated the 1st February, 

2021 published in the 

Gazette of India, 

Extraordinary, vide 

number G.S.R. 88(E), 

dated the 1st February, 

2021. 

In the said notification, for the words, figures and 

brackets “clause 116 of the Finance Bill, 2021 (15 of 
2021), which, by virtue of the declaration made in the 

said Finance Bill under the Provisional Collection of 

Taxes Act, 1931 (16 of 1931), has the force of law”, 
the words, figures and brackets, “section 125 of the 

Finance Act, 2021 (13 of 2021)” shall be substituted. 

 

(F. No. 354/41/2021-TRU) 

 

(Rajeev Ranjan) 

Under Secretary to the Government of India 

 

Note :- 

1. The principal notification 28/2002-Central Excise, dated the 13th May, 2002 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 361(E), dated the 13th May, 2002 and last amended, vide 

notification No. 04/2021-Central Excise, dated the 1st February, 2021, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 86(E), dated the 1st February, 2021. 

2. The principal notification 11/2017-Central Excise, dated the 30th June, 2017 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 793(E), dated the 30th June, 2017 and last amended, vide 

notification No. 01/2021-Central Excise, dated the 1st February, 2021, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 83(E), dated the 1st February, 2021. 

3. The principal notification 10/2018-Central Excise, dated the 2nd February, 2018 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 136(E), dated the 2nd February, 2018 and last amended, vide 

notification No. 07/2021-Central Excise, dated the 1st February, 2021, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 89(E), dated the 1st February, 2021. 

4. The principal notification 11/2018-Central Excise, dated the 2nd February, 2018 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 137(E), dated the 2nd February, 2018 and last amended, vide 



notification No. 07/2021-Central Excise, dated the 1st February, 2021, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 89(E), dated the 1st February, 2021. 

5. The principal notification 12/2018-Central Excise, dated the 2nd February, 2018 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 138(E), dated the 2nd February, 2018 and last amended, vide 

notification No. 07/2021-Central Excise, dated the 1st February, 2021, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 89(E), dated the 1st February, 2021. 

6. The principal notification 13/2018-Central Excise, dated the 2nd February, 2018 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 139(E), dated the 2nd February, 2018 and last amended, vide 

notification No. 07/2021-Central Excise, dated the 1st February, 2021, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 89(E), dated the 1st February, 2021. 

7. The principal notification 03/2021-Central Excise, dated the 1st February, 2021 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 85(E), dated the 1st February, 2021. 

8. The principal notification 05/2021-Central Excise, dated the 1st February, 2021 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 87(E), dated the 1st February, 2021. 

9. The principal notification 06/2021-Central Excise, dated the 1st February, 2021 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 88(E), dated the 1st February, 2021. 

 


